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: Joyendra Singh son of 3ri Jaleshwar aingh &
i/ o Barak No. 1426, Indien Institute cal oy
. %I'lughﬁlﬂarai. distric. Varanasi,
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Counsel for the applicant &
Shr:lf-l(osriuaataua.
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General Mana er Eastern tallway wetaji Subhash Hoad, Culcutca.
Te  fre JeKeKdholi, Divisional Rail Mana er, Eastern tailuay,
fiughalsarai, distric Varanasi, |
2,  five 3eteSinsh, Senicr Divisional Enyineer, Eastern wailway,

‘ghalsarai,

Se  lire 3unil Snarmz., Jenior Oivisional rersinel Ufficer, Laste
Railuay, Mughalsafai. %
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Caunsel far the respondents
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URDER
(By Hone Mr. Justice ReR.KeTrivedi, V.C.)

This ::nntempt petition has been filed by alleduing wilful
dis obedience DFTBE order dated 2-4-1994 passed in U.A. 519/ 1994,
The operating part of the order read as under.
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‘1 [feanuhile the operation of theimpung ed transfer orders
(Annexure #10) dated 1=2-1954 shall remain stayed if it has not already
been given effect toe'!

It is not disputed that U.A. NDo 519/1994 has been finally decided
by order dated 26-2-1997. The operating part of theorder reads as under.

"' This application, therefore, partly succedede The application

has been entitled to make representation Lo the respondents far

arrears including transfer allowances relating to theclperiod from
1=2=1994 Lo 4=-4-1995, within one month of receipts of the copy of the
judgenent and the respondents are directed to consider the claim of the
within 3 months of receipts of there.resentation and maeke any payment
cue to him within a period of 3 months fram the date of the receipts of
the ‘representati an. There shall be no order as t 0 caets,'!
t A N
Fran the af’ureaﬂdmﬁ it eppears that Lhe order of transfer
impunged in the application has been maintained and relelf has been
granted for payment of transfer allowance and arrears of salaries étc.
In the circumstances the interim nrdarf dis obedience of which has ueen
I...-A ‘h H\ﬂ
conplained in this cont enpt petitim’,haahm became nu'r—axistm‘l';n

and consequently there is no gquestion of any contempt now,.

The application is accordingly rejecteds Notice is discharged.
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